
IA No.1424/22 

In 

CP(IB) No.2/Chd/Hry/2021 

 

THE NATIONAL COMPANY LAW TRIBUNAL 

 CHANDIGARH BENCH, CHANDIGARH 

(through web-based video conferencing platform) 

 

       Item No. 12 

IA No.1424/22 

In 

 CP (IB) No. 2/Chd/Hry/2021 

(admitted) 

 

Under Section 7 & 12A of the Insolvency and Bankruptcy Code, 2016  
 

 

In the matter of:-  

 
Sunrise Propbuild Pvt. Ltd.   …Petitioner-Financial Creditor   
 
  Vs.  
 
Kenwood Mercantile Pvt. Ltd.  …Respondent-Corporate Debtor   

 
Present through Video Conferencing: 

 Mr. Rishabh Sachdeva, Advocate for RP in IA No.1424/2022 

 

IA No.1424/2022 

 
 The present application has been filed under Section 12A of the IBC, 2016 read 

with Regulation 30A of the Insolvency and Bankruptcy Board of India (Insolvency and 

Bankruptcy Resolution Process for Corporate Persons) Regulations 2016 for withdrawal 

of Company Petition admitted for initiation of CIRP of the corporate debtor vide order 

dated 30.06.2022. It is stated by learned counsel for the Resolution Professional that the 

CoC has approved the agenda for withdrawal of the CIRP process in its second meeting 

held on 12.09.2022 at item No.9 with 100% voting rights.  Copy of settlement deed along 

with Form A has also been placed on record.  



IA No.1424/22 

In 

CP(IB) No.2/Chd/Hry/2021 

 

Heard,  keeping in view the facts and circumstances mentioned in the application 

and in view of the submissions made by learned counsel for the Resolution Professional, 

IA No.1424/2022 filed for withdrawal of CP (IB) No.2/Chd/Hry/2021 is allowed and CP 

(IB) No.2/Chd/Hry/2021 is dismissed as withdrawn. As a consequence moratorium 

declared under Section 14 of the Code comes to an end and the corporate debtor is 

discharged from the claims in lieu of the said petition and is free from the rigours of the 

Code and Regulations made thereunder. Henceforth, the RP is discharged and the Board 

of Directors is restored to its original position. Thus, IA No.1424/2022 is disposed of.  

CP (IB) No. 2/Chd/Hry/2021 

 
 In view of the order passed in IA No.1424/2022, CP (IB) No. 2/Chd/Hry/2021 is 

dismissed as withdrawn. 

 

 

           SD/-        SD/- 

(Prasanta Kumar Mohanty)                  (Harnam Singh Thakur)      

     Member (Technical)              Member (Judicial)  

 

      October 27, 2022 
 DS 

 
 


